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report to the Hon. Speaker. He will get
the records and if Busines§ Advisory Com-
mittee finds time and can allocate these
subjects in the next week’s business, we will
be able to accommodate. At the moment,
I am sorry, I am notin a posluon to
accommodaté em
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MR. DEPUTY SPEAKER : He cannot
take his own decision.  He has to consult
the Business Advisory Committee. So, there
is no point of order,

12.44 brs.

ARREST OF MEMBER

MR. DEPUTY SPEAKER : I have to
inform the House that the following wire-
less message dated 18th August, 1983 from
Deputy Commissioner, S.B., Calcutta,
addressed to the Speaker has been received
to-day :-

“Shri George Pernandes, Member,
Lok Sabha alongwith others
arrested on 18.8.1983 afternoon in
Calcutta for violating prohibitory
‘orders under section 144 Cr, P.C.”

Bill-Ext. of time for pres. of Rep.

12.45 hrs.

MARRIAGE LAW (AMENDMENT) BILL

Extension of Time for Presentation of
Report of Joint Committee

SHRI K. MALLANA (Chitradurga) : I

beg to move : |

“That this House do further
extend upto the last day ofthe\
first week of the Winter Session,
1983, the time for pmentatlon
of the Report of the Joint Com- |
mittee on the Bill further to amend 1
the Hindu Marriage Act, 1955 and
the Special Marriage Act, 1954, s
|
MR. DEPUTY SPEAKER : The ques-
tion is :

““That this House do further extend
upto the last day-of the first week
of the Winter Session, 1983,
the time for presentation of the
Report of the Joint Committee on
the Bill further to amend the
Hindu Marriage Act, 1955 and ﬂu :
Special Marriage Act,”

The Motion was adopted

12.46 hrs.

CONSTITUTION (FORTY-EIGHT
AMENDMENT) BILL*

THE MINISTER OF STATE OF THE |
MINISTRY OF RURAL DEVELOPMENT ,
(SHRI HARINATHA MISRA) : 1 beg to ;
move for leave to introduce a Bill further ,
to amend the Constitution of India. i

MR. DEPUTY SPEAKER : The ques-
tion is :- v
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“That leave be granted to intro-
duce a Bill further to amend the
Constitytion of India.”

. The motion was adopted

SHRI HARINATHA MISRA : I intro-
duce the Bill.

12.47 brs.

Discussion or Non-implementation of
the Recommendations of the Mandal
Commission (Backward
Classes Commission)

MR. DEPUTY SPEAKER: We will
now take up discussion under Rule
193 on the npon-implementation of the
recommendations of the Mandal Commission
(Backward Classes Commission) by Govern-
ment.

I would like to remind the Members
that the Hon. Speaker had announced in the
House yesterday that this discussion would
continue upto 3.30 p.m today. This would
give 2.40 hrs. time to the Members to parti-
cipate in the discussion. The participating
members should see that they stick to the
allotted time so that discussion is completed
by 3.30 p.m. today.

L ]
The available time has been distributed
among the various party groups as usual
and the time given to the share or each
party or group is as follows.

CPl (M) — 12 minutes, Lok Dal — 8
minutes, Janata — 7 minutes, BJP —6
minutes, Congress (I) — 1.40, DMK — 5
minutes, CPl — 4 minutes, DSP — 3
minutes, Congress (S) — 2 ° minutes; Un-

attached -- 6 minutes and the total time for
other small parties — 8 minutes

The Hon. Members may kindly ensure
that they complete their remarks witnin the
allotted time. Not even a second can be
wasted now.

(Interruptions)
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SHRI RAMAVTAR SHASTRI (Patna) :
At Jeast 10 minutes should be given to each
member.

MR. DEPUTY SPEAKER : The mover
will get 15 minutes. It is not a question of
members speaking alone. But it is a
question of the reply of the Government
also.

I may inform the Hon. Members that
there is no Lunch Hour today. But you
can have your lunch.

Shri Ram Vilas Paswan
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340 (1) The President may by order ap-
point a Commission consisting of such per-
sons as he thinks fit to investigate the condi-
tions of socially and educationally back-
ward classes within the territory of India
and the difficulties under which they labour
and to make recommendations as to the
steps that should be taken by the Union
or any State to remove such difficulties and



